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' vg,he proceedmg, make‘ an' apphcatlon to.
ant. to . ay to the landlord the
















s

. - his authorised-agent £o pay to the-tenant, by way of. damagesHst
' sum rot exceeding double the amount of rent pald by the tenant® and

. for.use. as:a. residence or for. any other pwrpose and the landlord" '
: proposmg to erect such building is:unable to obtain- ‘possegsion of" t‘he :

land from the tenant by agreement ‘with him ‘and the Controller, on
an apphcatlon made to him in this- behalf by the. landlord is satisfied

that the landlord is ready and w1lhng to commence the work and-

(a) dlrect such severance, o W -
(b) place the landlord in’ possessmn of. the vacant land;’

‘that the severance of the vacant land from the rest of the premises -
will not cause undue hardshlp to the tenant the Controller may-—

“ (o) determme the rent payable by the tenant 1n respect of L

the rest of the premises; and.

(d) ‘miake such” other order as ‘he thlnks ﬁt in- the circum-
stances of the case. . : B TR

.

25 Notwlthstandmg anythmg contamed in any othen law, where

: the interest of a tenant in .any premises is determmed for any reason
_-whatsoever and any order is made by the Controller under this Act
" for 'the recovery of possesslon of such premxses the order shall

subject to the provisions:of. section 18, be binding on.all persons who
may be. in occupation of the prémises and vacant possession thereof
shall be glven to the landlord by evicting all such persons therefrom

Vacant

possessica

to ~la§£(loid. ’

Provided that nothing in this section’ shall. apply to any person‘

' who has’ an 1ndependent title to’ such premlses

CHAPTER v

DEPOSIT oF RENT :

Pl

26 (@) Every tenant shall pay rent w1th1n the tlme ﬁxed by

contract or in the absence of such contract, by the_ fifteenth day .. of
. the month next followmg the month for Wh1ch it is payable

(2) Every tenant who makes a payment of rent tc h1s landlord

by the landlord or his authorised agent.

Réceipt -

be .
for

_ shall | ‘be - entitled to obtain forthwith from the landlord or his-
. authorlsed agent a wrltten receipt for. the amount pald to hims s1gned

(3) If the landlord or his -authorised agent reﬁuses or neglects to .

~deéliver to the #enant a receipt referred to in sub-section (2), the
_'Controller may, on an application made to him in this behalf by the
‘tenant within two months from the date of payment asid after hearing

the landlord orhis authorised agent, by order direct the landlord or

te

given.
“rent .
paid, :

.




R 2 2 Rt R e A T T e T R A R

" Deposit of - 7

‘ _rent by the
. temant:
' bo'na*ﬁde domfbtas 40 the person ox: persons to thom the :renh 1s.lpay—
able, the tenant may. deposit such rent with the Controller in the J
) plebcrlbed manner : ' : I
o (2) The dep031t shvall be accompamed by an apphcatmn by the
tenant contamlng the followmg partlculars namely T
> (a) s the premlses for whmh the. rent s poslxted w1th a_ -
descnptlon sufficient . for 1dent1fy1ng the premlses ’ s
(b) the penod for. whlch the rent is dep051ted
(¢)“the - name ‘and-address of * the: landlord -0t “the perscn or
persans c1< mlng to be entitled:to-such rent; ‘
“ (dy .the- reasons and cmcumstances for Whlch the applxeatmn 7
’ ; for deposmng the rent.is.made;
: ’ _ P i) such other pmtlculars as. may be prescrlbed

_ (3) On such deposlt of the rent bemg made ‘the’ Controller shall
~send in thelprescrlbed anner a ¢opy-or coples of the.application {0
the landlord. or persens : elarmmg to be: entltled to the. rent w1th -an
endorsement of the date of the deposlt :

- (4) If an apphcatlon is made for the W1thdrawa1 of any deposxt of
" rent thie Controller shall,.if satisfied. that the applicant is the person
- entltled to_receive the rent deposited order the amount of the rent
id :to h1m in‘the manner. prescmbed e

TG Provrded “that ‘no-order for payment -of any depOSIt of rent shall .
. be made by’ the ‘Controller under-this sub-section without* -giving all
persons named by the tenant in his appllcatmn under sub-section 2)
“as ‘claiming-to-be entitled to- payment of 'such rent an opportunlty_
“of-heing: ‘heard end such order shall be-without prejudice to-the'rights
-6f such rpersons: to receive-such rent bemg dec1ded by a court of
competent Jurlsdactlon :

(5) +If wat the time of filing the apphcataon under- sub bect1on (4),
‘but:net -after the expiry of thirty days-from receivihg the notlce of
. ‘deposit, the datidlord ‘or :the person ot persons ‘claiming to- be -entitled
to therent. complams or .complain to the Controller that the state-
- - mentsin the. ‘tenant’s - apphcatlon of the reasons.end:cireumstances
O , Bt which led him “to:deposit the rent are uritrue, the Controller,-after
» glving “the*tenait «an ropportunity of being ‘heard; may levy on the .

T

v




“giving an opportunity to the: landlord .of being ‘heard; 1evy
“-landlerd a fine which may extend to an amount’ equal to two months =
- renf, if the Controller is satisfied that- the’ landlord w1thout any.
~“reasonable - cause,- refused to accept rent though tendered” 1o him
~within the timé referred to in section 26" and may further order that

k‘made if “the. tenant ‘wilfully - makes . any . false statement in his
_apphcatmn for dep051t1ng the rent unless. the landlord has with-

_,,for the recovery of possessmn of the premises from the tenant.

tenant a ﬁne which may .extend: to' an ‘amount equal to two months
rent, if the Controller is satisfied thet the said - statements were .°
materially untrue and may. ordetr that a suiout of the ﬁne realisedk '

__be pald to. the landlo1d es compensatlon

“(6) The Cont1 olle1 may; on the complamu of the tenant and: after -
the

e sum out of'the ﬁne ‘realised be paid-to the tenant as’ compensatlon

: 28 (1) No rent dep051ted under section. 27 shall be co;‘:v:":

have been vahdly deposlted under that sectlon ‘unless- the ' 'e>pcs1t_ ﬁ‘gpg,’s‘f;‘k‘;%d

s made w1th1n twenty-one days of the tlme referred to in, sectlon 26 conseauen-

for: payment of the rent.” L I cof,ireocft par‘ﬂi :
o Do cuh;rs ‘ in
(2) No such dep051t shall be considered . to have been walidly: D o

: for eposu. :

drawn the amount dep051ted before the date of filing. an. apphcatlon

(3) If the ‘rentis dep051ted w1th1n the time mentloned 1n sub- ‘
section ‘(1) and does not cease to be a valid deposit for the reason

‘mentioned- in sub-section - (2), the deposit: shall constitute payment

-of rent to-the 1and10rd as if the amount dep051ted had been vahdly
,.tendered . L B

o Time limit.

29. (1) The w1thdrawal of rent dep031ted under section 27 1n the bavmg s to

rent and

(2) Any rent in depos1t Whlch is not W1thdrawn by the landlordA

:'or by the person or persons entitled to receive. such rent. shall be

forfelted to Government bv an order made by the Controlle1 if it

is not withdrawn before the expiration of ﬁve years from the date
of posting of the notice of dep051t

13) Before passmg an order of forfelture the Controﬂer shal}
g1ve notice to the landlord or the person or persons entitled ta -

_receive the rent. in deposit by registered post. at the last known

address of such landlord or person or persons and shall alsc publish

- the motice in his office and i in any local newspaper.
-176 M of Law——-71 .

' manner provided therein shall- not operate as-an- admlssmn against acceptance of
- the person withdrawing it of the correctness of the rate of rent, the ff;ffelmfe R
period of.default, the amount due; or of any ether facts: stated““n the:q
'lkl._tenant’s apphcatlon for dep051t1ng the rent under the sald' sectlon. '




Fp‘llﬁatwn V 30 The prov1s1ons of this” Chapter shall apply> to all hotels and
- Chapter. - lodging houses in. £ re. the |
S 5.0f Apr1l 19

hotels or lodgmg ‘houses from the operat1on of th1s Chapter

31 (1) Where the Controller on- a wrltten complalnt or other-

. feirrater -

"‘jklodglng or other services- prov1ded in the ‘hotel or lodgmg house and

. or other serv1ces.,

i (2) In determlmng the fair’ rate under sub seetion:- (l) the Lon-
;;troller shall have regard to the cireumstances of the ease and to ‘the
board “and service, during the twelve - ‘months 1mmed1ately pleced-

=ingrthe Ist day of June; 1951, .and: to" any general increase’ ‘ir
cost of 11v1ng after tnat date i e

fime to’ time, rev1se the fair-rate to be charged for board
- othér service ‘in a" hotel or lodg1ng house, and ﬁx stich”
"*may ‘deem’ ﬁt hav1ng regard to- any . general r1se or ‘fall in th
‘of 11vmg whlch may have occurred after the ﬁxmg of fa

10dg1ng or

H

-Charges - _fn 33. When the Controller has determmed the falr rate of charges

excess  of i
fair rate mot m respect of a hotel or lodg1ng house, -
recoverable.

(a) the manager of the hotel or the owner of the lodg1ng
house, ds the case may be; shall not charge any amount in exXcess

of the fair rate and shall not except with the prev1ous wr1tten .

it may,‘ by not1ﬁcat1on in the Ofﬁc1al Gazette exemp‘t such class of g

v in ﬁx1ng such fair rate speclfy separately the rate f.or lodgl,ng, board

preVa1llng rate of. charges for the same or similar accommsdation, .

the v

32 On a wr1tten appllcat1on f.rom the manager of. @ hotel ‘0F" the
;;:owner ‘of - a-lodging -house or:otherwise;. the Controller mayj-from
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‘oi a hote] or the owner of a- lodg1ng house shall be ent1tled to
_ cover possess1on of the accommodatmn prov1ded by him to a lodger

A ».perm1ss1on of the Controller; hdraw from’ the lodger any con
.cession or service allowed at ‘the time - when " the Controller
_determ1ned the fa1r rate, L

(b) any agreement for the payment of any charges in

- excess of such fair rate shall be void in respect of such excess

the sa1d falr rate;

) R or the owner of the lodging house or his legal. representatlves

34 NotW1thstand1ng anythlng contamed in this Act, the manager

on obtammg a certificate from ‘the Controller certlfymg-— '

- (a).that the- lodger has. been gu11ty of conduct . Whlch is a .

it'cnu1sance or wh1ch causes annoyance to any ad]omlng or.
' nelghbourlng lodger,, : :

Eﬁcplanatton —~For the purposes of this clause,’ "hﬁis'anc“e

shall be:deemed to include any act which constitutes an offence
_under the Suppressmn of Immoral Traﬁic in Women and Girls
Act, 1956 : :

“(b) that the accommodation i§ reasonably ‘and ‘bona fide re-
quired by-the owner " of ‘the lotel or lodgitg house; as ‘the case .
may be, either for ‘his own oceupation or for the occupatlon of

-any person for whose beneﬁt the accommodation is held, or any
,.othel cause- Wthh 1nav be deemed satlsfactory to the Contr 'ler

(c) that the lodger has falled to vacate the accommodatlon

on the.termination of the ner1od of - the agreement in, respect
'fhereof :

) (d) that the lodger has done any act wh1ch is lnconmstent
W1th the purpose for which the accommodatlon was given -to
him or which is likely to affect adversely or. substantlally the
..owners interest therein; :

" () that the lodger has failed to pay the rent due from him,

;. and shall be construed as. if- 1t were an agreement for payment of o

w1thout preJud1ce to any other. ‘mode of _Fecovery, be.

. possosuon g

“ofa lodgmg

Rccwery of

by manager
of -a “hote} P
or the owner . .

- house,




’CHAP’I‘{ER_‘VI'; =

APPOINTMENI‘ OF CONTROLLERS AND THEIR POWERS AND FUNCTIONS
g AND APPEALS : ’

: ;‘_ﬁxl};g(t)iﬁé}l ‘3;5;""”("1‘){Th‘e'Ce‘ntfar“‘-Goverﬁmén‘f : may, by not1ﬁcat1on 1n the ‘

_Controllers - Official Gazette, appoint as ‘many Controllers as:it- thinks fit, “and

- and’ addix deﬁne the local limits within which, or the hotels and lodglng houses
- tional Con -,

e t.rollers

n respect of which,- each Controller shall exerc1se the powers con-A
:d and perform the dut1es 1rnposed on Controllers by or under

: 2). The Central Government may also by not1ﬁcat1on in .the
Ofﬁc1a1 Gazette, appomt as * many. add1t1ona1 Controllers asx‘t'
thinks fit and an additiohal Controller sha11 perform ‘'such of

o funct1ons of the Controller as: may, subJect ‘to the control of- the

: tral Government be ass1gned to him in wr1t1ng by the Controller

5 _‘nd in the d1scharge of these functions, an addltlonal Controller shafl
have and shall _exercise the - same powers and d1scharge the samt.

dut1es -as the Controller . :

(3) A person shall not be’ qual1ﬁed for appo1ntment as a Lontror»
" ler or an- add1t1onal Controller, unless he has-for at least five years.
" held a “judicial office in India: or has for at 1east seven years been
pract1s1ng as an advocate or a pleader in India. © . =, 'A

: ‘Engfglﬁ-fr.-* 36 (1) The Controller may— .

(a) transfer any proceed1ng pend1ng before h1m for dlsposal
‘6 -any add1t1onal Controller, or

(b) wlthdraw any. proceeding. pend1ng bef01e any add1t1ona1
: _eController ‘and dispose it of himself. or transfer the proceedlng
~ for d1sposal to any other additional .Controller. -

(2) The Controller shall nave the same powers ‘as are” vested in
“a civil codrt under ‘the ‘Code of Civil Procedure;, 1908 when trying s
a sult in respect ot the followmg matters namely

(@) surnrnomng and enforclng the attendance of any person '
and examlmng him on oath;-

(b) requiring the dlscovery and pruoduct1on of documents
(c) 1ssu1ng comm1s51ons for the examlnatlon of w1tnesses ‘
(d) any. other matter wh1ch may be prescr1bed

and any proceed1ng before the Controller ‘shall be deemed to ‘be a
judicial proceeding within the meaning of section 193 and section 228

of the Ind1an Penal Code, and the Controller shall be deemed to be 45 of 1860




5-of 1898. -

the Code of Cr1m1nal Procedure 1898

(3)

\’duty under th15 Act the Controller may,

& 01v1l court within the: meanmg ‘of - sect1on 480 and sect1on 482 oi :

r._the purposes of hold1ng any 1nqu1ry or d1scha1 g1ng anyr :

(a) after gwmg “not less than twenty~four hours’ notice -4n:
. wr1t1ng, enter ‘and inspect-or authorise any officer subordinate ©
to:him-to enter and 1nspect .any- prem1ses at any tlme betweenf

fSUnrlse and sunset; .or

" inspection all such. acéounts, books or other ‘documents relévant

in*the order

to the inquiry at: such t1me and at such place ay may be spec1ﬁed

(b) by wr1tten order, requ1re any pe1 son to produce for hxs .

(4) The Controller _may, 1f he thlnks fit, appomt one or more

- persons_having special knowledge of the matter under cons1derat10n

as an- assessor Or assessors to adv1se him in- the proceedmg before
111m

37 (1) No order wh1ch pre]ud1c1ally affects any person shal] be

made by the Controller under this Act without giving him'a‘reason~
able opportunity of showing cause against the order proposed to be-
made and.until his ob]ect1ons if any, and any evidence he may

be followed .

ler

produce in support of the same “have been cons1dered by the;'

Controller

- (2) Sub]ect to” any. rules that may be made under thxs Act thez

Controller shall, while holding an inquiry - in’ any proceeding- before.

him follow as far as. may be the practice and pracedure: of a eourt . -
. of small causes, mcludmg the recording of evidence,

(3) In all procecdmgs before him, the Controller shall consider :

the question: of costs and award- such costs to or: agamst any party

- as the Controller cons1ders reasonable

38 (Z ) An appeal shall l1e from” every order of the Controller
made under this Aect to the Rent Control Tribunal . (here1nafter
referred to as the Tr1bunal) cons1st1ng ‘of one -person only- {o . be
appointed by the Central Government by not1ﬁcat1on in.-the Ofﬁc1al

Gazette.

Appcal to
‘the Tribu-
nal,

(2) An appeal under sub-section (1) shall be preferred w1th1n ..

th1rty days from the date of the order made by the Controller: .
Provrded that the Tribunal may entertam the appeal after the

' expiry of the said pericd of thirty days, if it is satisfied that the

Procedure to. -

by’ Control- E

TN REE



appllcant was. prevented by sufﬁment ‘cause. frofn ﬁhng the aRpeal in .
t1me ‘ R

(3) The - T_r1bunal shall have all the powers vested in a court
under the e cedure 1908 when hearmg an 'peal‘ )

(4) W1thout pre]ud1ce to the prov1s1ons of sub-sect1on 3), the

. TFribunal. may, .ent -an-application: made. to it or. otherw1se, by order
1 ster any proceedmg pendmg before .any . Controller ; or ; addi-
ont roller to another .Controller or add1t1onal Controller

‘Tr1bunal,.unless he 1s or. has been, a d1str1ct Judge or has for at
least ten years held a: ]ud1c1al oﬁ"1ce in Ind1a

" second -
W1th1n's1xty days’ frotn - the date ‘of. such order T

Prov1ded that the High Court may entertain the appeal after
i -'f--the said period of sixty days,-if it is satisfied that

1rvolves ‘some substant1al questzon of law

“of orders.

§ from any of the part1es or otherW1se : Lo .f_f
o AL Any fine 1mposed by a Controller: under th1s Act shall “be
pa1d by the person fined within. such time as’'may be" allowed . by

reason, extend the time,-and in default of . such - payment the
i rnount shall be recoverable as a fine under the prov1s1ons of “the

© ot exzrcgse the :Controller -or an order passed on appeal- under this Act shall
. power

. of .other

T for execution for th1s ~purpose, the Controller shall have all’ the powels of: a c1v11
o - 'orders ) 001‘:1_‘13"12.. L .

e

ST T R R

. ‘appeal. - SHAM Tié to- the H1gh Court from an “order made by the Tr1bunal ‘

5 of 1908, "

_ and the Controller or add1t1onal Controller to -whom . the: proceed- A
ing’ so.transferred; ‘may, subject to any -spec1a1 d1rect1ons in the‘

-,p_revented by sufﬁc1ent cause. from ﬁlmg the'

‘ mcnd_m;m 0. C1er1cal or ar1thmet1ca1 m1stakes in any order passed by a
Controller or the Tr1bunal or errors- ar1s1ng therem from any acc1-

the Controlier and the, Controller may, for good and sufficient

5 of 1898.,. -

be

deemed *to - be a mag1strate under the sa1d Code for the purposes B

of such’ recovery " :

tc(,mmne, 42. Save as otherw1se provided- in section 41, an order made by

civil  court be executable by the :Controller .as a decree of a ¢ivil -¢ourt -and -




‘43."Save . as otheérwise" expressly prowded ‘in-this' Act; =
order made ‘by the Controller or ‘an order- passed on- appea
~thi§" Act shall be final and shall . not be- called in* questlon m ‘any
original suit, app11cat10n or executlon proceeding.’

-

CHAPTER VII

PROVISIONS REGARDING SPECIAL OBLIGATIONS' OF‘ LANDLORDS AND
: - ' PENALTIES

44 (1) Every 1andlord shall be bound to keep the premlses in

Landlord’
: ,-good and tenantable repalrs

duty to keep
-the premises

; 1.+ in: good
(2) 1f the landlord neglects or fails to make, w1thm a reasonable repair.

time:after notice in writing, any repalrs -which he is bound to make
under sub-section (1), the tenant may make-the same: himself-and
deduct the expenses of sueh repairs from the rent or.
- recover them from the landlord

otherw1se .

- Prov1ded that ‘the amount. so - deducted or: reCOVerable 1n

-year  shall not:exceed. one-twelfth: of the. rent payabie
-tenant for that year

ny‘ )
- »the

(3) Whete ‘any repairs w1thout whlch the prem1ses 'a
able or useable except with undue inconvenience are to be ‘Hiade o
~ and the landlord neglects: or- fails to make them after. notice in

ertmg, the tenant may apply to-the Controller for ;permission to -
wmake such’ repa1rs himself and may subrmt o) the Controller an"
: estlmate of thé cost of such ' repalrs and thereupon, ‘the’ Controller
“may, after giving the landlord an opportunltv of b ing hear
- after cons1der1ng such estimate .of the cost and makmg such inquir-
-+les as-he .may “consider necessary, by~ an order dn writing, permlt'
-the tendnt-to make such repairs. ‘at such cost ‘as' may’ be specified’in
the order and it shall thereafter be lawful: for the: tehant” to nidke
f such ‘repairs himself and to deduct the cost thereof which shall in

~ no case exceed the amount so spec1ﬁed :Erorn the rent or oherwxse '
‘ 'recover it from the. landlord

~Provided that the amount so -deducted- or'rec'overahlé"m ‘any

. year shall not exceed one-half of the rent payable by the tensnt
rrfor that year: ,

- Prov1ded further that 1f any reparrs not covered by the satd

- -amount -are.- necessary in the. .opinion .of the Controller~> and the‘f

tenant agrees to bear the -excess cost h1mse1f the n
permlt the tenant to mako suCh repairs. -




- helding' -

or iWith-

- tsséntial
- supply or
service,

: ;Cuttmg off .

45 (1) No- landlord e1th h1mself or through any. persol

3 portlng to-act on his behalf ‘shall Wlthout Just-and sufﬁc1ent cause
~eut off or withhold' any , eSsentlal supply or- service en]oyed by the _
“tenant in respect of the prem1ses let to u1m : '

) If a landlord contravenes the prov1s1ons of sub section 1,

the' tenant may make an appllcat1on to the Controller complammg .

ot such contravent1on

(3) If the Controller is sat1sﬁed that the essential supply or.

service was cut off or Wlthheld by. the landlord with a view  to
compel the tenant to vacate the premises or to pay an enhanced

f.f"_"rent the: Controller ‘may -pass- an: order:-directing the landlord to

restore the amenltxes 1mmed1ately, pending the" 1nqu1ry referred: to

‘;m sub sectlon (4) S ) L.

Explanatzon -——An 1nter1m brder may be passed under th1s sub-

":»sectlon Wlthout g1v1ng not1ce to the landlord

(4) If the Controller on 1nqu1ry ﬁnds that the essent1al supply
or: service. enjoyed by the tenant in respect -of the premises was

ceut off or: withheld by the landlord w1thout~1ust and sufficient cause,
~he. shall make:an order directing the landlord to restore : su.ch

supply or service.

(5) The. Controller may in. hlS dlscretlon d1rect that compensa

. _-t1on not exceedlng ﬁfty rupees——_

(a) “Be paid to the landlord by the tenant if the apphca-
t1on uinder sub-section .(2) was made. fr1volously or’ vexat1ously,
' (b) be pald to the tenant by the landlord, 1I the landlord

had cut, off or- Wlthheld the supply or serv1ce w1thout ]ust and
sufﬁc1ent caﬁse o R :

Explana,tzon I-—In th1s sect1 ‘n ' “essent1al supply or serv1ce” in-

A,_',;'-__;cludes supply of water,‘electr1c1ty, llghts m passages and on stalr-'
v ceases; conservancy and samtary serv1ces RESR o :

. -"Landlord’
. duty S to
give notice
of  new
.constriction .
‘to Govern
. ment,.

S Ea;planatzon H -——For the purposes of this sectlon w1thhold1ng_
“any essential supply or ‘service shall-include acts or omissions attri--
. butable to the landlord on account -f= “which - the essential supply .
or serv1ce is-cut off by the local authorlty or any other competent

authority.

.:._::1

46. Whenever after the commencement of this Act any pre-

complet1on of such constructlon _give 1nt1mat1on ther‘eof in writig

o the” - “or_to_such = other
¢ officer as may be spec1ﬁed 1n thls behalf by the Government

e Rt A i

A
mises are constructed, the landlord shall,, . within thirty days of th;};;mﬂﬁ’;“ :




| or. 1958]

" ‘and which .are;-or are mtended te. be let for ‘useas @’ re51dence

569

47, (1) The p1 OVISlons of this sectlon shall apply only in reIatlon Leases of =~

vaeant

to premlses in: the ‘areas- swhich, 1mmed1ate1y before the Tthi:day of premlses
April, 1958; . were: 1ncluded in-the New. Delhi Municipal Committee to Govern-

nu

(2) Whenever any premlses the standard re t of Wthh is not

less than two thousand and four hundred rupees pér- year “becomes

vacant. either by the: landlord ceasing to occupy. the premises. or by

the. release of the premlSEs from requlsltgon or:: otherw1se,

; (b) Whether or not such 1nt1mat10n g glven the Esta—te——
,-O;H:.cer-—may serve on-the landlord by post or otherxmse a
notlce—-,: . TN . v o BN . i

(z) 1nform1ng h1m that the premises are requrred by

“the Government for such per1od as’ may be spec1ﬁed91n the -
notlce“and v -

- )possessmn of the prﬁ ,1ses forthw1th to such
vofﬁcer or person as.may be spec1ﬁed in the. notlce

Prov1ded that where the  landlord has given the. 1nt1mat10n

ent.

:the termmatlon of a tenancy or by the eviction of.a tenant or<by ..

)

e u1r1ng h1m and every person cla1m1ng under

UL&
required by clause- (a), nio notice shall be issued . by -the -Est&te-ﬂe('*c %

“Offtecr under clause (b) more- than seven days after the dehvery
to- hlm:vof the- 1nt1mat1on S ~

'forth in’ clause (e) of the" prov1so ‘to sub se (] ) oI sec'von 14
or in respect of Airy” premises” which- have been released from requl-*
‘51t10n for the use and occupatlon of “the 1andlord h1mself

3 Upon the serv1ce of a. no~t1ce under clause (b) of sub-
-sectlon (2), the premises“shall be deemed to have been leased 4o
the Government for the. period specified in the notice, as ﬂom the
date of the delivery of the intimation under clause (a) of sub-
section (2)-or in a case wgere no such 1nt1mat10n has been ‘giver;
as from the date on which possession of-the premisesis de11ve1ed"

E&&éﬁ

in. pursuance of the® ndtice; -and -the . other ‘terms of the lease shall’
be_such_as’ may be. agreed upon “between - the Government and the

landlord or~in- default of- agreement, as may be determined by. the
Controller, in accordance_ with the provisions of this Act.




82 : v £ legatlon or consulate orof a_
: ~--H1gh> Commlss1oner or: Trade Comm1s51oner SR

48 (1) If any’ person contravenes any of the prov1sions ‘of sec-
- tlon 5, he. shall be. punlshable-—' 7 :

e .j(a) 1n the case of a contraventlon of the prov1slons of St~

: '?{m the case of a oontraventlon of. the prov1s10ns of sub»
; sectlon (2) .or sub-sectlon | (3) of sectlon 95, w1th"s1mp1e 1mpr1son :

L.

-,’(2) If any tenant sub-lets as51gns or othe1w1se parts w1th the
© possession -of ‘the whole or- part of any premisés in’ contraventlon of
the :provisions of clause (b)jof the - proviso to sub: seetlon 1) of
. - section~14, he -shall be punlshable Wlth ﬁne Whlch may extend to
B _'_one thousand rupees S : SR

_ (3) It‘ any 1andlord re-lets or transfers the Whole ot ‘any pa1t cf
*any premises in contraventlon of the prov1smns of sub=section (@) or -
" sub-section (2) of sectlon 19,-he shall:be punishable . W1th ;mprlscn—
* “ment fora. term Wh1ch may extend to three months 01 vnth ﬁne, or
,-_W1th both C e - :

W




siab- 9ect10n (2) of sectlon 47 or falls to comply W1th a requlrement
'under clause (b) thereof he shall be pumshable Wlth 91mple impri-

S made w1th1n three months from the date of the c mmlssmn of the

e:offence v o . o R

soflgg&_ o {3) No 573

S

- rupees Aon a ’person conv1cted of an offence punlshable under thxs
ﬁ Act ‘

CHAPTER VIII

MISCELLANEOUS

50, (1) Save as. otherw1se expressly prov1ded 1n th1s Act no c1v1l--: i ion

- court 'shall entertaln any suit

the fixation of stfandard rentin elatlon 1o any premlses to whlch h T

o thls Act apph or to ev1ctlon of. any tenant ther of va or to any

,Act to decr‘,de, and no 1n]unctlon in respect of any.actlon taken or
a to be taken by the Controller under ‘this Act shall be gran‘ed by

.ourt or other authorlty

is any sult or proceedmg pendmg in any c1v1l court for the ev1ct10n

matters.-

of any tenant from any ‘premises to which this:Act-applies andthe -
‘constructlon of ‘Whl:ﬁ' 'has been completed after the lst day of June '

>ha11 on such commen(:ement abate




[EE—

any other laW the'lController Ay, on' an apphcatlon made

-in this behalf by such evicted: tenant within six months £
date of ev1ct10n d1rect the landlord to. put the tenant in’ possess 1on
of the yrermses or to pay hlm such compensatlon as. the Controller _

_: Qont r'(_)_lier’s 7 9 y N
, :2;32&33".]“ this Act shall be. dgemed to be pubhc, ervants
AR of sectlon 21 of the Indlan Penal Code.

45 of 1860,

- Protection
o_f actlon

7XXX

ufthe Lelb ary Protect1n) Act 1956 the f@llewmo‘ 's )

10',6f 1897,

L Savmg of

25:{:::1011 of tration of - Evacuee Property Act 1950 or the Sly

enaccments ment and" Clearance) Act, 1956 “or the

Nothmg in thls Act” shall aﬂ’ect the prov1s1ons fof the Admlms-

. Areas (Imprmv;e- 31 0f 1950

,_..'elhl T nt T 6 of
Protectlon) Act, 1956 : _ - ) ena ) ( emporey ?97 (:)f11995566

@M/(M LA’YM é‘&aé/lﬂ/eo,/_sMM CU-(vj» ,22-, ],2/{,,27)

oo




s of Special - pre

t S ing decrees -
.- 97 of 19_5,5 dffecied by.

: t ' " Tenants -
~ decree or order may, on ‘the" appllcatlon of the- person agalnst ‘WhonT (Temporaty

- the decree. or. order has been passed or; .yotheu se; reopen the case gfccz‘ciggg)
' en .

56. (1 ) The Central Government may by notlﬁcatlon in the Ofﬁmal Power:  to

Gazette, make rules to carry -out the purposes of thls Act. I make rules,

@) In part1cu1ar, and W1thout ‘prejudice to the generahty of. the S ‘

foregomg pewer, such: rules may p10v1de for all or; any oi the follow-~
ing matters namely.-—~ PR

(a) the form and ‘manter in’ Whlch ‘and ‘the per1od Witfhmk
which, an apphcatlon may be made to the Controller
o :(k‘ ;'.)'-__kfthe form and m&anner in Wh1ch an apphcatlon for. depos1t-
or rent may be made and the partlculars which '

(c) the manner in- Whlch a’ Controller may "hold -an 1nqu1ry'
, under this- Act~ B . ; 3

, (d) the powers of the 01v11 court Wh1ch may be vested in a
2 Controlle1 S

(e) the form and manner 1n whxch an epph_eatlon for appeal
- or ir ansfer of proceedmg may be made to th _'Trlbunal

(f) the manner of serv1ce of notlces under this Act
- (g)‘ any other mat,ter,W'hleh;haswto._be,_,{or may be, fprescri_bed..'

(3) All rule<; made ‘under. this seetlon shall:be laid for not less than
thirty days - before each House of Parliament as soon as poss1ble
after they are made and shall bé subJect to such modifications "as

Parliament may, make-during the-session in- ‘which. they .are §p. 1a1d :
- or the sessmn 1mmed1ate1y follovwng

jt}of )52, . 57 (1) The De1h1 and A]mer Rent- Control Act 1952 in: 5o far-as Repeal and
.’_1,t is applicable to the Union territory of Delhi, 1ys.hereby repealed. saving,

the - Delhi.. -

wision regaxd-




N thereunder

- . TH‘E“ FIRST "SCﬁEﬁﬁLE SR
' [See sectlon 1(2)]

: .THE URBAN AREAS WITHIN THE LIMITS OF THE " MUNICIPAL CORPOHA’lION oF”'

‘ DELHI TO. WHICH THE Act EXTENDS

The areas whlch 1mmed1ately before the 7th Apul 1958, were

: 1ncluded in— .

1 the Mumclpahtyi of New Delh1 'excludlng the area

fthe Munlelpal Commlttee Delhl A PR
. the Notified Area Commxttee C1V11 Statlon Delh1

_‘the Munlclpal Commlttee Delhl-Shahdara
the Notlﬁed Area Committee, Red Fort;
- the Mu

1c1pa1 Commlttee West: Delh1
] 1 unlclpal Commlttee RV
Notlﬁed Area Commlttee Mehrauh '

.’“the

THE SECOND SCHEDULE _
[See sectlons 2¢a). and 6(1)]

BASIC RENT B

ch dule to the Delh1 Mumclpal Corpora-.' -

" 66.0f 1957

1 “In this Schedule “basm rent” in- relation to any premmes let‘ ;

out before. the 2nd J une,

1944 means the original’ rerit:of = such .

premises referred to in paragraph 2 increased by such percentage of

- the" ‘original rent as is specified-in. paragraph 3 or - paragraph 4 or
'-‘paragraph 5,-as the case may be E SR

e



 of 1958] Delhz Rem Cont'rol A e }‘E\ 5‘75
' “Orlgmal 1ent”, m relat1on to prem1ses 1e1erred to in- para.l
graph 1, means— .= - . K '

(a) ‘where the rent of such premlses has been ﬂxed under_ o
. A the New Delhi House Rent "Control - Order 1939;- or the Delhi
25 of i%‘, _ Rent Control @rdmance 1944 “the. . rent -so’ ﬁxed or :

(b) in any other case -

(%) the rent at Whlchthe premlses were 1et on the _1st .
November 1939, or v o :

(m) if the premlses were not 1et 'op g
at Wh1ch they- were first: let out at’ any t1 ‘that: c{ate‘-"
but before the 2nd June, 1944 T T

-+3. Where the prem1ses to: which - paragraph 2 apphes uare let out
' -for the purpose of being used as a residence.or for. any. "f,the pur- .,
poses of a public hospital, an educational 1nst1tut10n a public hbrary

ot.reading Toom or: an- ‘orphanage, -the basic rent. of the premlses- D

shall be the original rent increased - by--

(@) 12-1/2 per cent; thereof, 1f the. or1g1na1 rent p
. s not ‘more than Rs. 300 ' '

. (b). 15- 5/8 per’ cent thereot if the or1g1na1 rent per annumj.'
ls more than Rs: 1300 but not- more than Rs £600;.

(c) 18-3/4 per -cent. thereof if ‘the 011g1na1 rent per annum
_.is more" than Rs.-600 but not- more than Rs 1, 200

(d) 25 per cent thereof iff the or1g1nal rent -per an.1um is
;more - than Rs. 1,200 : :

4. Where ‘the: premises to thch paragraph 2° apphes ‘are: let out"

B "«tor any purpose other than those . ment1oned in: paragraph 3, the

~ basic rent-of the- premlses shall: be the. or1g1na1 rent 1ncreased by
o thce the amount by which it would be 1ncreased under paragraph-_

3, if the premlses were let for a purpose mentloned m that_para-'_-
7 graph :

b, Where the premlses to wh1ch paragraph 2 apphes are used"
- ‘mainly as a residence and 1nc1denta11y for business. or. profess1on

~ the basic rent.of the premises shall be the mean of the rent as |

o calculated under paragraphs 3 and 4.




